CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

03,1416 of 1997
Date of Order: 23-01-98.

~

sonch Hen'ble Mr.Justice S,N.Mallick,Vice-Chairman.
(] 1%
NCR? Hen'ble Mr.S.Dasgupta, Administrative Member.

PRODYOT KR. DAS & ORS,

VS
UNION OF INDIA & CRS,

Fer the petitieners: Mr,.B,Chatterjee, counsel/
Ms.B.Mondal,caﬂnsel.>

Fer the respendents: Mr,R.,K,De,counsel,
Heard en: 23-01-98,

C R D E R

S,N,Mallick,V,C,

We have heard the 1d.counsel appearing fer bath

the parties,

The grievance of the petitiener in this applicatien
is that he filed a representatien before the respendent authe-
rities en 25.3.97 (Annexure-A,1) for remeval of anemalies ef
their pay betwéen senier and junier staff as detailed in the
said representatien. ?But the Quthorities, by their letter dated
18.9.97, as per Annexure-A te the petitien, intimated that
the present appeal was under the precess et censideratien and

the autherities'd decisien will be intimated in due course,

It is submitted by the ld.ceunsel appearing fer the
respondents that the said representation as per Annexure-a.1l
to the petitien, is under the precess oif censideration., Under

the circumstances, we dispese of this applicatien at the edmissior

" stage by pa'ssing the follewing directien upen the respencents

te consider and dispese ot the representatien filed by the
applicants dated 25.3.97 and alse to treat the the present
spplicatien as part of the said representation by a speaking

order within 8 weeks from the date of communication of this Order

along with a copy ef the applicati@n. No order p‘icests.

(S’ Dasgupta) . (S.N,l\ alli Ck)
‘Member(a) | Vice-Chairman, °
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